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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE TWENTY THIRD DAY OF MARCH

TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WR]T APPEAL NO:803 oF 2025

writ Appeal under clause 15 of the Letters Patent preferred against the order

dated 04/09/2024 in the w.P.No. 33082 o1 2021 on the file of the High court.

Between:

Gorrela Durga Rao, S/o late Musalaiah,-aged about 74 years' Retired Govt'

E;;id;;, % 'n.No.ir-s-++, -srG 'tvt'fri comptex, 
-ABcD, Red Hills'

Hyderabad

...APPELLANT/
PETITIONER

AND

IA

1. The Government of Andhra Pradesh, Rep' by its Principal Secretary'
Department of Home, Secretariat, Hyderabad'. - ..

z. iriS oiieitor General'and lnspector General of Police, Lakdikapool'
Hvderabad.

3. if;-G;;;t"r Municipal Corporation of Hyderabad, Rep' by its Commissioner'
Tank Bund, HYderabad.

4 iil' Ugii;;;'CJmmLiion"r, Govemment of And h ra Pradesh' Secreta riat'

Hvderabad.
s il'ii;'ffi;i;h. s/o Sainna, Retired Addt. Superintendent of potice, Rr/o Plot- 

rtl". SO, dlew City Colony, Bowenpally, Secunderabad
o. Sii'xl hiri"'o"ikJutv, Sto Not Known, lnspector o{ Police, A' c B' citv 

." ilil- il:'ij7; Di;;ki; Generat of Anti- coriuption Bureau, Mokhram Jahi

Market, Hyderabad. 
...RES'ONDENTS/

RESPONDENTS

NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

condone the delay of 206 days in re-presentation of the above W A'(SR) No'

48122 of 2024 in the interest of Justice.



Counsel for the Appellant: SRI ATCHUTANANDA DONDETI
Counsel for the Respondent Nos.1 ,2 & 4: GP FOR HOME
Counsel for the Respondent No.3: SRI T.CHANDRASHEKAR RAO, SC FOR

GHMC
Counsel for the Respondent No.5: SRI P.VENUGOPAL, SENIOR COUNSEL

FOR SRI MOHAMMED HABEEBUDDIN
Counsel for the Respondent No.6: --

The Court merde the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIIiF JUS'TICE SRI APARESH KUMAR SINGH
ANI)

TI{E HON'BLE SRI JUSTICE G.M.MOHIUDDTN

WRIT APPEAL No. 803 of 2025

DATED :23.03.2026

Bctwcen:

Gorrela Durga Rao .. Appellant
N NI)

'l'trc Governrncnt clf Arrdhra l'rade:sh.

Rep., by its l'rincipal Secretarl. I)epartment o1'Horne,
Secretariat. I Iyderabad and 5 others. Respondents

JIIDGI4-ENT

f{earcl Mr. D. Atchutananda, learned counsel for the appellant and

Mr. P. Venugopal. learned Scnior Cor.rnsel represents Mr. Moltarnmed

I'labeebudclin. lcarned counsel lbr respondent No.5.

2. '['he r"rit pctition rvas prelbrrccl rvith thc [bllou'ing prayer:

"For the reasons stated in the accomparrying affidavit, it is
hercby prayed that this l-lon'ble Court rnay be pleased to issue arr

ordcr. direction or w'rit. more particularll, one in the nature of writ of
Mandanrus, declaring thc inaction of the respondents I to ,[ in not
invcstigaLing into thc complaints/pctitions, dated 27.06.2005.
09.09.2005,20.09.2005 and 30.09.2005 ancl a complaint ntade in
January 2006. against the 5'r' r herein, as arbitrary, illegal and violative
ol'Article l4 and 2l ol'the (lonstitution of lndia and consequently
direct the respondents I to 4 to register a criminal case against 5th and
6th rcsponrtcnts and order an independent investigation to be

conductecl bf lppropriatc ancl conlpctcnt police authority, who is not
bclor.t' the rank of Superintcndcnt of Police and further direct the
reslxrnclcrtts I to ,l to tal:: appropriatc uctitln against respondents 5 and

6 so its tr) pllnisll thcm in lrccorclancc 'r'ith larr and to pass such other
ordcr or orders as are clecnred llt and propcr in the circumstances oI
tltc casc."
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3. Tre learned writ Court by the impugned order dated 04.09.2024

dismissed the writ petition as r.vithout nreril.. tleing aggrieved, this appeal has

been prelerred under Clause l5 of thc L.etters Patent Appeal

4. Since the nature of the relie{'prayed flor b1' the appellant/u'rit petitioner

under Aticle 226 of the Constitution of' India is for investigation into tlie

complairrts/petitions filed by him and consequently direct the official

respondents to register a criminal case against respondenl Nos.5 and 6. the

proceedi:rgs rvould not qualiI as a civil proceedings against which intra-court

appeal urtder Clause l5 of the Letters Patent Appeal rvould appl). -['herefbre,

followinl4 the ratio rendered by the llon'blc Apex Cclurt in Ram Kishan

Fauji v. Stat'e of Haryanal relied upon b.r, the lcarncd Scnior ('ounsel I'or

respondent No.5. the present appeal is held to be not utaintainablc.

5. Ar:cordingly, the writ appcal is disrnissed as not rnaintainable. There

shall be rro order as to costs

Miscellaneous applications. if any pending. shall stand closed.
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HIGH COURT

DATED:21110312026

JUDGMENT

WA.No.803 ot 2025

DISMISSING THE WRIT AP
AS NOT I\IIAINTAINABLE
WITHOU]'COSTS
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